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ORDER ]’Orall

Per Ms. Manjula Das, J_udicial Member:

Heard Mr. N. Réy, learned counsel for applicant. None appearéd on behalf
of the respoﬁdents.
2. The applicant has approachéd this Tribunal under Section 1S of the
Administrative Tribunals Act, 1985 seeking the following reliefs: -

“8(a) Rescind, recall and/or cancel the orders being Annexure - ‘A-
1’, ‘A-2’ and’ A-3’ for all intents and purposes.

(b) Restore the privileges passes to the very stage from which it
was wi':ghheld and direct adequate compensation for such
withholding of passes and all consequential benefits be given
forthwith. -

{c) Certify and tr ‘I‘ re records and papérs pertaining
to the applicants 6@3 $0 ,th‘affb the causes shown thereof
conscioriable jugti® mg

_ ‘-ifpv e applicant by way of grant
of reliefs as pr y@ o‘&.\ﬂﬁg' o) 1 |
. |E e <
{d) Passs (i//."i@' S aEd or direction/directions as
deemed fit an} propet, 4‘ \y .
ERSES

' (e) Costs.”

3.  The brief fact of the case és narrated by the learned counsel for the

applicant isl that the applicant has been working ‘as cho Pilot {Shunting} and

applied for a casual leave for 12.08.2008 vide an application in advance dated

11.08.2008. The ap‘pliéant asked for leave as he fell sick after 40 days of

continuous work. The Ieave"was.rejected without any ground‘and, the applicant s
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was compelled to perform dutieszon 12.08.2008. The applicant, however, t,_.,;{;y'i*&,.,.'.- )
approached the Crew Controller to ascertain with due resp;ect as to the reasons
for denial of leave when there was nb staff shortage on that date. Thereafter, the
applicant was served with a charge memo dated 25.09.2008 for irposing minor
penalty and when he wanted ddc'uments to prepare written statement in defence
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no document was made available... The respondent authority came: out with a

punishment of withholding of two sets of. privileges passes when next due. The
applicant preferred an appeal. The Appellate Authority given him acopy of the
documents and finally. passed an order that he had purportedly examined all the
witnesses behind back of the applica.nt. Thereafter, the applicant chféllenged the
proceedings and punishment on the ground amongst others for- violation of

| principles of natural jﬁstice and fair play. Hence, he has approached:this Tribunal -
in the present O.A.
4, Ld. Counsel-for applicant submit that presently the appficant will be
satisfied if a direction is given. to him to file a comprehensive répresentation

nts be directed toconsider and

dispose of the same within

5. By acceptirig the

going into the merits of

before the.competent authorify .Withln a pe.riod of 15 days from the date of
receipt of the order. On receipt of such representation the resporident authority
shall dispose of the same within a period of 2 months by passing é reasoned and
speaking order. The decision so arrived shall be communjcated to the applicant

forthwith. - U

6. Accordingly, OA is disposed of. No costs.
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. (Manjula Das)
Member ()}
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